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: S N MADHYA PRADESH ACT
; ‘ o E ' No6 OF. 2004 '
P . :
i THE MAJ)HYA PRA,DESH (‘OVANS"";';AAE)EE'PP;ATESHE{}H ADIINIYAM, ﬂOci I
i
¢
i
1 (1) :This Act:m y. be called th Madhya Pradesh Govansh Vadh - Pratishedh Shori-  -iiiie,
Adhmx)’am, 2004 N i et s T . i SKIEOR. AR Bon |
. o R : Bohew £ B, - mencement. '

Definitions. -

1nouﬁcatxon_ perfOrm in any local area specxﬁed therein, the funcuons of a

Competent Authomy under this Act - T

' il !
% !

_;ermary Servxces, Madhya Pradesh may, by a Appointment of *
for he purposc of this Act, any person or class of persons to "(’;;:"“"5
icer. .

be the etennary Ofﬁcer for a local area specxﬁed in .the: order




E !‘ 198 (6) .. - - *nwﬁﬂ.mt.mzanﬁ:om ’ _ -
VES o l::".":':‘“";‘ of 4 No person shall slaughter or cause to be slaughtered or offer or cause to be offered for
o - . Siaughter of cow i '
X : F S progeliy, » slaughxer of ‘any cow progeny : i 2he )

' . -,- = 5 ' | - .
¥ .P"?h““l‘“" -‘"; 5, No -person: shall: have in - l’llS possessron beef of any cow progeny slautrhteled in
4 Possession 0
3 e contravention nf the provisions of this Af‘t

LY

.- Prohibition on - 6 No person shall transport or offer for transport or cause to be transported any cow progeny
- transport of cow

progeay - for 'from any place within the State to any place outsrde the State, for the: purpose of its slaughter in
»:slaughter ; .contraventlon of the provrsron of this Act or wrth lhe knowledge that it w1ll be or 1s hkely to be,
fmgerne it S0 slaughtered

TSR Dyl Faren a5
. Strengthening of~
. 'lnsmullons_ :

::7 ‘The State Government shall take necessary steps for strenglhemng of msmutrons nhtch
- are engaged in welfare actrvmes of cow progeny. |

: Lne person incharge of  the msutuuon may - levy such charges as ‘may. be prescrrbcd lor
- care and mamtenance of mﬁrm aged axd dlseased cow progeny from therr owners. ;
bt 9 ‘Whoever, contravenes or attempls to conlra‘vene or abets the contraventrou of the provmons
Sl of Secbon_ »3-and:6 'shall be: pumshed with’ imprisonmient ol’ erther descnptro _' ra term which
: may extend to three years or wuh a fr e which rnay extend lo ten thousand rupees or wrth both

,-foEﬁces (h‘-‘he

CSRgnbaakle and - l’d “otwrmsranmng anytnmg cor tameu in. me L,ode of urmmal Procedure 1973 (No. 2 of
i jpdn.ba‘ilable: £ 1974) ll offences under thrs Act shall be cogmzable and non barlable

) o Power'of entry.< %
i --'.and mspeclion. ;

gy ik authorrsed by the Competent Authorrty or the Vetermary
i.hnve power to enter and mSpect any premlses within. the

here e has reason to belteve that an oﬁ'ence under thls Act ha

=

e (2) Every person m occupatJOn of any such premrses as. rs spemﬁed in sub -section (1) shal
Cal ow‘ ‘the Competent Aulhorrty 'or‘ the Vetennary Ofﬁcer or any person authonsed by the Competen
Authority vTitil such access to ‘the premrses as he may requrre for the aforesand purp=se
shall uest n put’ to hrm by the Competent Authonty, the. Veterinary Officer o
_ed as’ the ‘case may be to the best of lus knowledge and belref

‘ rinary- C i 'er or any person authorised by th
ter ary'Ofﬁce in wntmg, in this’ behalf shall have power to sto
- ang, search any vemcle to ensure the comphance of Sectlon 6 of thrs Act.

2 (4) The provrsrons of Sectron 100 of the Code of Crrmmal Procedure 1973 (No. 2 of 197¢
mg to searchl and serzure shall S0 far as may be apply to searches and Serzures und<

12: The'.st te G ; mment shall after commg into- force of thls Act make rules for tt
: : ;_rson, 1f any, to be drrectly affected »

L PO 32,




: .pra n or olhqr legal proceedings ‘shal]l be Instituted against any person
for anything whlch_xsz In good faith ‘done or lntended to be done under this Act or the rules made
Lereunder, » : '

- 14. A1l Competent‘Authodties;
this Act shall be deemed to be publi
Penal Code, 1860 (45 of 1860), -

"""_"-'-'ﬁr-?m-:m; ~-.-v»'r,-L~~ e i,

» the State Government

such directions not ‘inconsistent w
‘be necessary or expedient for remoy

ith the provisions pf this Ac,
ing-the difficulty, '

o 17 ) lThé'-St_a_t,e Governmen( may by notification, make rules for carrying out the provisions

5 G (hjs Act whu:h “shall _have effect from the

date of its public%uion or from such other date as
may be specified in ‘this behalf. = . - -

T T e e e )M.n-v.__.__‘ -

W) The rules .Vr.né\dé‘ uﬁ”clér"'this‘ Act shall

'ﬂ‘{e‘ 'I:.eg.jéléfiﬂ'é' Assembly,

. : , 8 00N as possible after they are published be laid -
-0n the table"of L S AR

s -ﬁe'hgdhy'a_ Pradesh Govansh Vadh Pratishedh Adhyadesh, 2004 (No. 1 of 2004) is
hereby repgaled:’ L S R U =0 : - :
s e Provided thét'the'repe’él'sballAh'o.t effect—

Léi .

(i) the p‘r‘ve‘vious dpé;ziﬁqr} of any law so r‘ep'.ealéd"‘ or anything done or suffered thereunder;

pect -of any offence committed

aforesaid; and - .
g or remedy 'may be instituted, continued or

" any such,,'vi_nfyg"s,ti'g_étibn,'legal 'pf_obé_edin
g forfeiture or punishment may be imposed as if

' enforced, and any. such penalty,
S thstct hadn_ot been passed.

) _leghl'_rprdc'_:t::qding or jfgmedy in respect of any penaity, forfeiture or -

Prqleclioril of ac-

t_zs!~1 en

good faiti‘w,

tion in
|

'Officers_ éxercis-

ing powplrs un-
der lhis;: Act
deemed fo pe
public sen;/ants.' )
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